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Judgement

1. It is true that the Bent Act does not expressly declare that interest will accrue on other

sums which may be recovered in the Revenue Court except sums due in respect of rent,

but neither does it declare the Revenue Courts incompetent to award interest, and it

would be contrary to the policy of the Act to compel a plaintiff to resort to the Civil Court to

obtain compensation in the way of interest for the default in payment of sums which are

only recoverable in the Revenue Courts. As it has been the practice in the Revenue

Courts to decree interest on arrears of profits, we shall not interfere with the decree of the

Court below in this respect.
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